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STATE CONSUMER DISPUTES REDRESSAL COMMISSION, UP
C-1 Vikrant Khand 1 (Near Shaheed Path), Gomti Nagar Lucknow-226010

Complaint Case No. CC/224/2017
( Date of Filing : 23 Jun 2017)

1. Anyanya Sharma
D/O Sri Vipin Bihari SharmaR/O 474/74 Sharma Sadan New
Brahama Nagar Sitapur Road Lucknow Complainant(s)

Versus

1. Sahara Prime City Ltd
R/O Sahara India Cente 2 Kapoorthala Complex Aligan;j
Lucknow . Opp.Party(s)

BEFORE:
HON'BLE MR. JUSTICE ASHOK KUMAR PRESIDENT

PRESENT:

Dated : 08 Jan 2024

Final Order / Judgement
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foofa
TRAd URare 39 I1aTag & JHG GRATHTOT =01 3T 9 &l 311 gRT fagefior 9gr1 uigH
Rt ferfires g qt o o faeg A Ay U fohd S gq atford fosar -

(1) allow the complaint and to issue order or direction and award to the respondents to refund
the amount of Rs. 38,31,983/- along with 18% compound interest per annum, which on the date
of filing of this complaint comes out to be Rs. 17,43,774/- along with damages and compensation
towards mental agony having been caused to the Complainants for the deficiency in service by
the Respondents to the tune of Rs. 25,00,000/-, total being Rs. 80,75,757/- as on date or in
alternative to provide a similar unit of Type-IlI bedroom having unit area of 138.55 Sq. Mts. and
till such time, the said alternative unit is provided at the suitable location of similar
specifications, compound interest (@ 18% be paid by the Respondents to the Complainants
towards the amount already deposited by them till delivery of possession of such unit, if any.

-

(i)  to issue order or direction which may be necessary in the facts and circumstances of the
case under the scheme of the Act No. 68 of 1986.
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[HON'BLE MR. JUSTICE ASHOK KUMAR]
PRESIDENT
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